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0.A.NO.854/94.,"

JUDGMENT Dt: 20,7.94

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)

Heard Shri D,S3ubrahmanyam, learned counsel for
the applicant and Shri WM.Bhimanna, learned standing

counsel for the respondents,

2, - This OA is filed assailing the order dated

4’07.1994 Of R-z‘wherphv +he roamioetr AF Fhe e V2 en s L =
to cancel the order mX trensfering him from Visakha-

, patnam to Pune was rejected.
A p
3. _ The applicant-served for four years in Andaman

and Nﬁ%pbar and after he underwent service in that
inconvenient station, he was posted to Visakhapatnam — i
in 1986. The applicant was transferred to Pune as /ﬁ
per the proceedings of R-2 dated 12,5.,1994, The main ‘
contention fér the'applicant is that as per the guide-
lines vié@ﬁﬁnhexure—lll, senior most at the station has

to be transgegggdLand even though 34 were above the
— - o “applicant in the said cadre at Visakhapatnam, he was

picked and transferred and as such the order dated

/

12,5,1994 transfering him from Visakhapatnam is not
in accordance with the guidelines and agi22§§ it is
liable to be set-aside, List of Draughtsmen-I on the
basis of their length of service at Visakhapatnam is

3_‘ .
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1. The Engineer-in-Chief, Union of India,

(=)

B | ' | L

as per Annexure-II, A‘perusal of the same indicates
that the D'men-I from S1.Nos 1 to 34 are ladies. It
{s stated for R-2 in the impugned order dated 4,7.1994
that as he is the senior mos£ male member in the said
gradé_in Visakhapatnam, he was transferred, It is

st teplepee pdae
true that Laé*eqkarel}iable for transfer, But when
the concerned authority felt that in-case-of transfer

~ one
of ladies fromZState to another 3tate may cause some

- Lt mnA tharahyr_male emnlovee wWwas
trans ferred, the said exercise cannot be held as

arbitrary or perverse, #s such, the impugned order

does not warrant interference, a _f

4, In the result, the OA is dismissed at the

admission stage. No costs;\
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DATED: 20th July, 1994,
Open court dictation, 4ﬂr
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. Army Headquarters, New Delhi.
2. The Engineer-in-Chief, gsouthern Command, .

Kirkee, Pune,

3. The Director General, Naval Project,
Visakhapatnam.,

4., One
5. One
6. One
7. One

‘copy to Mr.D.Subrahmanyam, Advocate, CAT.Hyd.
copy to Mr.V.Bhimanna, Addl .CCSC.CAT.Hyd,
copy to Library, CAT.Hyd.
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L‘With directions.

Dismissed qﬂﬁaé’&*”’rh”“gﬁﬁffk
EEEEIEEEE’EE wiithdrawn

Lismisged for [Default.
Ordersd/Re jected

- No ordé@r as to costs.
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